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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 710/2023

IN THE MATTER OF:
SUSHIL RAGHAV
..APPLICANT
VERSUS
STATE OF U.P. & ORS.
..RESPONDENT(s)

RESPONSE ON BEHALF OF THE DISTRICT MAGISTRATE.

GHAZIABAD, U.P. IN COMPLIANCE OF ORDER DATED

29.08.2025 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL. PRINCIPAL BENCH, NEW DELHI

I, RAVINDRA KUMAR MANDER, aged about 36 years, S/o Shri Chandan

Lal Meena, currently posted as District Magistrate, Ghaziabad, State of

U.P., do hereby solemnly affirm and state as under:

1. That I, the Deponent, am fully conversant with the facts of the case

and am competent and authorized to swear the present Affidavit.
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BACKGROUND OF THE MATTER

2. That in the present matter, the Hon’ble Tribunal is examining the
grievance of the applicant concerning the encroachment on the park
earmarked as Rajendra Nagar Industrial Colony at GT Road Mile 8/7,

Sahibabad, Ghaziabad, UP.

3. That the Hon’ble Tribunal vide order dated 29.08.2025 has directed
the State of UP to file a further report appropriate steps taken for
removing the encroachment. The relevant paragraph of the
aforementioned order is as stated below:

“..3. Learned Counsel appearing for the State of UP has
submitted that in terms of Section 26A(4) of the Uttar Pradesh
Urban and Planning Development Act, 1973, alternative land
or accommodation is required to be provided to the members
of the weaker section who have encroached upon the public
land before their removal. He seeks time to obtain instructions,
if an encroachment which is on the park affecting the
environment can be permitted to be continued and if the
expeditious action to complete the requisite process and take

appropriate steps for removing the encroachment are required
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to be taken in accordance with law. Hence, the State of UP is

directed to file the further report within six weeks...”

REPLY IS AS FOLLOWS:

. That the Deponent vide letter dated 25.05.2026 has directed the GDA
to ensure that immediate compliance and necessary actions may be
taken in compliance of the directions issued by this Hon’ble Tribunal
and the Hon’ble High Court. Further, it has been directed that the
action taken report be submitted to the Deponent at the earliest.

A copy of the letter dated 25.05.2026 is annexed herewith and

marked as ANNEXURE-1.

. That the GDA vide letter dated 25.05.2026 to the Urban Development
department, State of UP and the Deponent has informed that in
compliance of the directions issued by the Hon’ble High Court vide
order dated 31.07.2025 passed in Writ Petition No. 22015/2025,
status quo is being maintained at the site in question.

A copy of the letter dated 25.05.2026 is annexed herewith and

marked as ANNEXURE-2.
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6. That furthermore, in compliance of the directions of the Hon’ble High
Court and this Tribunal, the Deponent vide order dated 05.05.2026
nominated the ADM (L.A.) from the District Administration as a
member of the committee constituted for rehabilitation of 172
residents of Babu Jagjivan Ram Colony, Rajendra Nagar Industrial
Area, Sahibabad, Ghaziabad and simultaneously rescinded previous
orders relating to the earlier committee constituted under the
Chairmanship of the Deponent.

A copy of the letter dated 05.05.2026 is annexed herewith and

marked as ANNEXURE-3.

7. That, as per the letter, it is submitted before the Hon’ble Tribunal that
the Vice-Chairman, Ghaziabad Development Authority, vide order
dated 23.05.2026 has proposed a committee under the chairmanship
of the Special Duty Officer-I, GDA. The committee has been entrusted
with consideration of issues relating to land identification and
construction cost prior to rehabilitation. In compliance of the order
dated 31.07.2025 passed by the Hon’ble Allahabad High Court,

proceedings regarding formulation and implementation of the
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rehabilitation scheme are presently being undertaken by the

Authority.

. Hence, the present affidavit is being filed for the kind consideration

and perusal of this Hon’ble Tribunal.

. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state

that nothing material has been concealed therefrom. \

DEPONENT

VERIFICATION
Verified at GHAZIABAD on this 25% day of MAY, 2026, that the
contents of the above affidavit from paragraphs 1 to 9 are believed to
be true and correct to the best of my knowledge and belief. No part of

it is false and nothing material has been concealed therefrom
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ANNEXURE-1
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11- Section 2 6A of the Act, 1973 deals with the situation of encroachment or
obstruction on public land. Proviso to Section 26A (4) of the Act, 1973 provides
that any encroachment made on public land by a person belonging to weaker
section on or before the date of commencement of the Uttar Pradesh Urban
Planning and Development (Amendment) Act, 1997 shall not be removed until
alternative land or occommodation is offered to rehabilitate him in such
manner and on such terms and conditions as may be prescribed.

12-In view of the above statutory provision, we find that as per the instruction
provided by learned counsel for the GDA, it is admitted position that the
inhabitants belong to the weaker section and they are residing there for last
mare than 40 years, much prior to the date of commencement of Uttar Pradesh
Urban Planning and Development (Amendment) Act, 1997. The Act, 1973 itself
contemplates that they shall not be removed until aiternative lond or
‘accommodation is offered to rehabilitate him in such manner and on such
terms and conditions as may be prescribed.
16-In the facts and circumstances of the case, we aiso find that it is not in dispute
that the petitioners have been occupying the place for the last more than 40-50
years. At this stage, we find that some indulgence and reprieve is to be accorded
to the inhabitants who belong to the weaker sections of saciety, and we further

irect uthority to ensure the formulgtion ond implementation of a
habilitati e for s rsons. On the next date, the scheme shall be
rovi the District Administration the GDA,

17-On the request of Mr. Mishra, learned counsel for respondent no. 2, and the
learned Additional Chief Standing Counsel, we adjourn the hearing to facilitate
the respondents to place on record the rehabilitation scheme by which they
intend to rehabilitate the old Inhabitants.

19- Till the next date of listing, the porties shall maintain status guo, qua the disputed
property, as of today. Meonwhile, the petitioners are also restrained from creating
any third-party interests or undertaking any development on the disputed
property.
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